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SECTION OF THE COMPANIES ACT: I & BP Code 2016
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The Petitioner having placed initiation of Insolvency Resolution process in

Company Pention 102712017 moved by Edelweiss Asset Reconstruction Co. Ltd.

and an order of admission already being passed on 76.06.2077, this petitioner, for

having IRP has already been appointed to take over the charge of this debtor

company, sought permission to place its claim before the Interim Resolution

Professional appointed in the Corporate Debtor company. In view of the reques,

the petition is hereby dismissed with liberty in accordance with the law with a

direction to the Petitionq to make its claim before the Interim Resolution

Professional.
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